N '

.

" IN THE CENTRAL'ADMINISTRATIVE TRIBUNAL
NEW DELHI
"O.A. No. 968/87 - 198
T.A. No,

DATE OF DECISION__ 17.7.1987

4

Shri Bhabatosh Roy | .Pe‘titione.r
v Shri R.L. Sethi _ : Advocate for the Petitioner(s)
Versus
Union of India & another Rcspondent
‘None : | .__Advocate for the Respondent(s)
CORAM :
& _

The Hon’ble Mr, Justice K, Madhava Reddy, Chairman

N

The Hon’ble Mr. Kaushal Kumar, Member

1. Whether Reporters of local papers may be allowed to see the Judgement ? /é7

2. To be referred to the Reporter or not ? ' | -~k
3. Whether their Lordships wish to see the fair copy of the Judgement ? V&
4, Wnether to be circulated to other Benches? N>

(Kaushal Kumar) ‘ (K.' Madhrava /Reddy )
Chairman , .

Member
17.,7.1987 N : 177741987



CENTRAL ADMINISTRATIVE TRIBUNAL
PR INCIPAL BENCH
NEW DELHI,
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DATE OF DECISION: 17.7,1987

|
S

REGN, NO. 0.A. 968/87,

Shri Bhdbatosh Roy coe Applicant
Vse | 3 . )

Union of India & Cees Respondents,

another R

CORAM:

Hon'kle Mr. Justice K.Madhava Reddy, Chairman

Hon'bhle Mr, Kaushal Kumar, Member.
fFor the applicant’ ees Shri R.Ls Sethi, counssl,

For the respondentse ess MNONe,

(Judgment of the Bench delivered by Hom'ble
Mr. Justice K.Madhava Reddy, Chairman).

R JUDGMENT

This is an application under Section 19 of the
Administrative Tribunals Act, 1985. The applicant is actually aggrieved
by the order dsted 31.10,1984 by which the existing posts of
Superintendent (Drawing )and CDOM's in Grade 840-1400 (RS) were
domn—grad;d to erde~?DD-900(RS) with immediate effect and all the
incumbents mentioned therein were reverted to Grade 700-900 (HS)
with effect frem 31.10,1984 (Afternoon).
2, It is the cass of the applicant that he made a
repfesentation to the General Manager, Northern Railway even

in 1984 but thet was not disposed off, He, thersfore, made a

further répreSantatioh to the Chairman of the Railway Board on

ol



19.2.1986 and 17.10.1986 but even till today, these representations
have not been disposed off either by the General Manager of the
Northern Railway or by the Chairman of the Railway Board, UWhsn a
representat ion is made =gainst any order, it is incumbent upon the
General Manager to dispose off the same and intimate the decision
taken therson to the person concerned. But when that was not done
and the applicant moved the Chairman of the Railway Board, at least
the R;ilway Board should have itself disposed off the repressntations
or should have directed the-General Manager tc dispose off the sames
In the absence of any such directions jthe applicant was obliged to
move tﬁevCentra;~Administrative Tribunal. Uey therefcrs,_direct the
General Manager, Northern Railway and the Chairman, Railway Board to
dispose off (if nbt already disposed off) the representations made by
the applicant to them within a period of two months from the date of

receipt of this order. This application is disposed off with the

above directionse.

A pend A

/

(Kaushal Kumar) : (K .Nadhaa%ddy)
Member Chairman
17.7.,1987. , 17.7.1987




